209  Re : Incident in
Orissa
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SHRI CHENGALRAYA NAIDU

(Chittoor): You must allow a half-an-hour
discussion on this.

ot fora Ao (F4AT): 7y TG
ZaT gy s Al &) z9 9T I T
F feego" #7071

SHRI CHENGALRAYA NAIDY: This
is a serious matter. He was the guest of
the Chief Minister but he has insulted
him. (Interruptions)

MR, SPEAKER ; When he sent that
communication to me, I forwarded it to
the hon. Minister and 1 received the
reply this morning. ..

SHRI K. P. SINGH DEO This
note of Extarrnal Affairs Ministries is
not factually correct.

MR. SPEAKER ; ...and 1 had asked
him to send it to the hon. Member.

SHRI K. P. SINGH DEO : It is not
factually correct note,

SHRI BALRAJ MADHOK ( South
Delhi ) : 1 think we must give more
sredence to the version given by the
Chiel Minister than to that given by
the Soviet Ambassador.

MR. SPEAKER T Shall forward
the proceedings to the hon. Minister. ..

SHRI BAL RAJ MODHOK ; I think

we should give more credence to the
version of the Chief Minister.

MR. SPEAKER ; I am very sofry
about what has happend.
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PAPER LAID ON THE TABLE

ANNUAL REPORT OF HalL BANGALORE

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : I beg to lay on the Table a
copy of the Annual Report (Hindi and
English versions) of the Hindustan
Aeronautics Limited, Bangalore for the
year 1968-69 along with the Audited
and the comments of the Comptroller
and  Auditor-General thereon, under
sub-section (1} of section 619A of the
Companies Act, 1956, [Placed in Labrary.
See No. LT 2719/70.)

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, | have 1o report
the following messages received from the
Secretary of Rajya Sabha :

(iy **In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Additional Duties of Excise (Goods
of Special Importance) Amendment
Bill, 1970, which was passed by the
Lok Sabha at its sitting held on
the 24th February, 1970, and
transmitted to the Rajya Sabha for
its recommendations and o state
that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.™

(ii) *'In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct
of Business in the Rajya Sabha,
] am directed to return  herewith
the Union Duties of Excise
(Distributiony  Amendment  Bill,
1970, which was passed by the LoK
Sabha at its sitting held on the
24th February, 1970, and transmitted
to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to ths Lok Sabha in
regard to the said Bill.”



